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CENTRAL ADMINISTRATIVE TRIBUNAL:BANGALORE
DATED THIS THE 29Til DAY OF JUNE,1988.

PRESENT:
Hon'ble Mr.Justice K.S.Puttaswamy; .. Vice-Chairman.
And:
Hon'ble Mr.L.H.A.Rego, ‘ Member{A).

APPLICATIONS NOS.987 AND 988 OF 1988.
( APPLICATION (DIARY)NO, 325 OF 1988,

S.r.Hunashal,M.A.,B.Ed.,
104, llotel Lalit Mahal,
{Opp. to K.S.R.T.C. Bus Stand)

Post: Bijapur 586 101 .. Applicant.
v.

Principal, Sainik School,

Bijapur. .. Respondent.

This application having placed before the Bench for orders,

Hon'ble Vice-Chairman made the following:

ORDER

e have carefully examined the papers and the note made

by the office and the Registrar of this Bench.

2. One Sri S.M.Hunashal who was earlier working at Sainik

School, Bijepur as a civilian employee made an applicetion on
10-1-1936 before the High Court of Karnataka praying for grant
of a temporary injunction and a writ of quo warranto against
the Principal, Sainik School, Bijapur, which was transmitted
to this Tribunal by the High Court. On that application, Hori'ble o
EgnSri G.Sreedharan HNair, Member’J; of the Madras Bench of £his

fribunal which was then exercising jurisdiction over Karnataka :
ade an order on 31-1-1986 .in these terms: .
"The applicant not present. It is seen that the applicé—
tion is not in proper form. Hence, it may be returned
to the applicant. In case the applicant desires to
file an application, he can do so in the prescribed .
form'. '

In compliance with this order, the application wasbreturned.tO?
the applicant by registered post which he  refused to receive

~and the matter was again placed before the Bench for further
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Hon'ble Sri S egdharan .

on of the same ‘
orders. On an examinati , .

\

Nair made aﬁ order on 14-2—1986 which reads thus:

"It is seen that pursuant to the order passed on(flit
January,1986, the application has been. return'd ty
post to the. applicant, but that he has refuse o
receive the papers and they have come back undeli ered.

In view of the orders passed on 31-1-1986 nothigg
further requires to be done in this case. The appli-
cation will be treated as closed."

With these orders, the earlier applications made by tle applicant

stands disposed of. t/

3. On 3-4-1986 the applicant filed a writ pe ition before
the High Court for various'religfs in relation to| some of the
cases filed by him and still pending‘befo:e the Munsiff Court
and other authorities. On 27-1-1987 the applicant/made another
application in that behalf which was again styled as a writ
petition. DBoth these applications numbered as Qary Nos. 591
of 1986 and 1114 of 1987 have been transmitted by /the High Court

to this Tribunal for disposal.

4. We will assume that the two petitions/applications made
on 3-4-1986 and 27-1-1987 as properly presented writ petitions
before the Hiéh Court. But then also, as pointed out by us in

..H.RACHAIAH v. SOUTHERN RATILWAYS - 1987(3) ATC| 566 those writ
. petitions cannot be transferred to this Tribunal. For the very
reasons stated in Rachaiah's case we have to re-transfer these

cases to the High Court.

5. We have also examined the papers filed by the applicant

on 3-4-1986 and 27-1-1987. We find that th grievdncés made

by the applicant in those applications are ‘eally against the

cases filed by him and pending before the Lubordinate Courts

—

 Vof the Karnataka High Court before whom they are pending. Iffg
%hat is so, then the writ petitions filed by the applicant are

|

/ transferred to this Tribunal. For these reasons also, these

|

. fhot service matters of the Central Government and cannot be

applications are liable to be re-transferred to the High Court.
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6. We have noticed as to how the earlier application made -

by the applicant had been dea;t with aﬁd decided by the Madras
Bench of this Tribunal which was exercising jurisdiction over
the State of Karnataka also. As the earlier application stands
disposed of by the Bench which was then exercising jurisdiction
over the same, we cénnot do anything in the matter. Even other-
wise, we cannot treat the writ petitions filed on 3-4-1986 and
27-1-1987 as restoration applications and deal with them ‘on
that basis. On this view, we cannot do anything on the earlier
orders made on the earlier application of the applicant by thé

Madras Bench.

7. On the foregoing discussion it follows that we have
to necessarily direct the re-transfer of the two writ petitions
of the applicant to the High Court itself. We, therefore, direct
the Registrar of this Bench to re—traﬁsfer Diary Writ Petitions

Nos. 591 of 1986 and 1114 of 1987 to the Registrar of the High

i¥\ accordance with law. We also direct the Registrar to forward

djopv of this order to the applicant also.
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CENTRAL ADMINISTRATIVE TRIBUNAL  Fopi..
BAKGALORE BENCH “tiered X /p

iind Floor,

Commercial Complex (BDA),

Indira Nagar,
Bangalore-560038.

Ref,A 87 . .
1788
Yo
Tho Reglstrar,
High Court of Karnatakas,
High Court Buildings,

Banga“ gEGe 560 ggg,

Subs Re-t$ansfer of Diary Writ Potitions
HNos.591 of 1986 and 41114 of 1967~
Shri.S.A.Hunashal Vs Principal,
Bainik School, 8ijapur,

LE A A

51‘,
Roferance your letter No.4241/uB/88 dated 16~6-88

forwarding Diery Urit Potitions Mos,591/1986 and 1114/1987,

2, 1 om dirccted to re-trensfer the sbove mentioned
Diery Writ Petitions with an authonticated copy of the order dated
29=6~88 mado by this Tribunal. Accordingly, tho entire case records
in Diery U.P.Nos,591/86 and]114/87 elonguith en authenticated copy
of the order datod 29~6-88 are forwardod horouwith. A copy of ths

order has besn forwardod to thas Applicent.
3. Plseso acknowledge receipt.

Yoursn Paithfully,

[N NS Do s,
e/c (8.V.VENKATA REDDY)
"DEPUTY REGISTRAR(D).

En s a .



CENTRAL ADMINISTRATIVE TRIBUNAL:BANGALORE
: DATED THIS THE 29TH DAY OF JUNE,1988.
PRESENT:

Hon'ble Mr.Justice K.S.Puttaswamy, .. Vice-Chairman.
And:
Hon'ble Mr.L.H.A.Rego, ' ~ Member(A).
APPLICATIONS NOS.987 AND 988 OF 1988. .

( APPLICATION (DIARY)NO. 325 OF 1938

S.M.Hunashal,M.A.,B.Ed.,

104, Hotel Lalit Mahal,

(Opp. to K.S.R.T.C. Bus Stand)

Post: Bijapur 586 101 .. Applicant,

Principal, Sainik School,
Bijapur. .. Respondent,

This application having placed before the Bench for orders,

Hon'ble Vice-Chairman made the following:
ORDER

We have carefully examined the papers and the note made

by the office and the Registrar of this Bench.

2.  One Sri S.M.Hunashal who was earlier working at Sainik
School, Bijapur as a civilian employee made an application on
10-1-19386 before the High Court of Karnataka praying for grant
of a temporary injunction and a writ of quo warranto against
the Principal, Sainik School, Bijapur, which was transmitted
to this Tribunal by the High Court. On that application, Hori'ble

Sri G.Sreedharan Nair, Member{J) of the Madras~ﬁBéhCh of this
S .
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Tribunal which was then exercising jurisdiction over Karnataka

made an order on 31-1-1986 in these terms: 5

"The applicant not present. It is seen that the applica-
tion is not in proper form.. Hence, it may be returned
to the applicant. In case the applicant desires to

| file an application, he can do so in the prescribed
form".

In compliance with this order, the application was returned to
the applicant by registered post which he refused to receive

and the matter was again placed before the Bench for further
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orders. On ~an examination of the same, Hon'ble Sri Sregdharan
Nair made an order on 14-2-1986 which reads thus:

"It is seen that pursuant to the order passed on 3lst
January,1986, the application has been returned by

post to the.applicant, but that he has refused to
receive the papers and they have come back undelivered.

In view of the orders passed on 31-1-1986 nothing
further requires to be done in this case. The appli-
cation will be treated as closed.”

With these orders, the earlier applications made by|the applicant

stands disposed of.

3. On 3-4-1986 the applicant filed a writ petition before
the High Court for various reliefs in relation to some of the
cases filed by him and still pending'before the |[Munsiff Court
and other authorities. On 27-1-1987 the applicant made another

- application in that behalf which was again styled as a writ
petition. Both these .applications numbered as Diary Nos. 591
of 1986 and 1114 of 1987 have been transmitted by |the High Court

to this Tribunal for disposal.

4. We will assume that the two petitions/applications made
on 3-4-1986 and 27-1-1987 as properly presented writ petitions
before the Hiéh Court. But then also, as pointed out by us in
*.RACHATANIl v. SOUTHERN RAILVAYS - 1987(3) ATC 566 those writ
petitions cannot be transferred to this Tribunall For the very
reasons stated in Rachaish's case we have to rettransfer these

cases to the High Court.

5. We have also examined the papers filed by the applicant

3-4-1986 and 27-1-1987. We find that the grievances made

; {
U -d . |
: é‘f e }:bf the applicant in those applications are really against the
S Y e e A L ' '
%) \ P e Y ;,{’ases filed by him and pending before the subordinate Courts

Y /-
A C
, 04/44’of the Karnataka High Court before whom they are pending. If.

that is so, then the writ petitions filed by the applicant are
not service matters of the Central Government| and cannot be
transferred to this Tribunal. For these reasons also, these

applications are liable to be re-transferred to |the High Court.
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6. We have noticed as to how the earlier application made -

by the applicant had been dea;t Qith aﬁd decided by the Madras
Bench of this Tribunal which was exercising jurisdiction over
the State of Karnataka also. As the earlier application stands
disposed of by the Bench which was then exercising jurisdiction
over the same, we cénnot do anything in the matter. Even other-
wise, we cannot treat the writ petitions filed on 3-4-1986 and
27-1-1987 as restoration applications and deal with them \on
that basis. On this view, we cannot do anything on the earlier
orders made on the earlier application of the applicant by the

Madras Bench.

7. On the foregoing discussion it follows that we have
to necessarily direct the re-transfer of the two writ petitions
of the applicant to the High Court itéelf. We, therefore, direct
the Registrar of this Bench to re-transfer Diary Writ Petitions
Nos. 591 of 1986 and 1114 of 1987 to the Registrar of the High

Court with an authenticated copy of this order for their disposal
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" REGISTERED

. CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
¥, % K K H * % ox

Commercial. Complex (BDA)
- Indiranpagar .
Bangalore - 560 038

Dated 3 7 —v-Z ~ \q %3/ o

. .
' APPLICATION NOY. 987 & 988/88(T)

/
WXEXXNE, (Appln.Dy.No.325/88 in CAT) S
(oy.m.p.wos.séi7ﬁﬁ??ﬁﬁﬁnﬂz737“ta*a:c;-uf~ka£;ataka) _
ﬂgpliéantﬁx) ' | Respondent (s) ' I
Shri.S.M Hunashal ‘ ' . Principal, Sainik-Schoo;, Bijappr.
To _ .

1 Shri.s.n.ﬂuﬁashal, MOA.’. 8. EDO’ ' )
, Hatel Lalit Mahel, e
Posts spure- 586 1 . ‘ .
My Posy WANDIGOND
'(ZSQ&Lk&mf.Gkai\acuﬂ, ODeX:. At
. : ' - 133
VA - “NCK?rz§V<}\c>cl ‘Sf;\ )

Subject s SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the capy of - ORDER ABT%uA0sronammoiing
passed by this Tribunal in the above said application(s) on 29-6-88

| L;'_\)-‘.\Q;M\—@&cg )

EPUTY REGISTRAR )

Encl : As above (JubiciAL) -



CENTRAL ADMINISTRATIVE TRIBUNAL:BANGALORE
: DATED THIS THE 29TH DAY OF JUNE,1988.
PRESENT:

Hon'ble Mr.Justice K.S.Puttaswamy, ++ Vice-Chairman.
And:
Hon'ble Mr.L.H.A.Rego, ' © Member(A).
APPLICATIONS NOS.987 AND 988 OF 1988. -

( APPLICATION (DIARY)NO. 325 OF 1988

S.M.Hunashal,M.A.,B.Ed.,

104, Hotel Lalit Mahal,

(Opp. to K.S.R.T.C. Bus Stand)

Post: Bijapur 586 101 .. Applicant.

Principal, Sainik School,
Bijapur. .. Respondent.

This application having placed before the Bench for orders,

Hon'ble Vice-Chairman made the following:

ORDER

We have carefully examined the papers and the note made

by the office and the Registrar of this Bench.

2. One Sri S.M.Hunashal who was earlier Qorking at Sainik
School, Bijapur as a civilian employee made an application on
10-1-1986 before the High Court of Karnataka praying fgr grant
of a temporary injunction and a writ of quo warranto against
the Principal, Sainik School, Bijapur, which was transmitted
to this Tribunal by the High Court. On that application, Hor'ble
Sri G.Sreedharan Nair, Membér(J) of the Madras Bench of ghis
Tribunal which wasvthen exercising jurisdiction over Karnataka
made an order on 31-1-1986 in these terms:

"The applicant not present. It is seen that the applica—L

tion is not in proper form. Hence, it may be returned

to the applicant. In case the applicant desires to

file an application, he can do so in the prescribed
form".

In compliance with this order, the application was returned to
the applicant by registered post which he refused to receive

and the matter was again placed before the Bench for further
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orders. 0n~an examination of thé same, Hon'ble Sri Sregdharan
Nair made aﬁ order on 14-2-1986 which reads thus:

"It is seen that pursuant to the order passed on 3lst
January,1986, the application has been returned by

post to the.applicant, but that he has refused to
receive the papers and they have come back undelivered.

In view of the orders passed on 31-1-1986 nothing
further requires to be done in this case. The appli-
cation will be treated as closed."

With these orders, the earlier applications made by the applicant

stands disposed of.

3. On 3-4-1986 the applicant filed a writ petition before
the High Court for various reliefs in relation [to some of the
cases filed by him and still pending'before the Munsiff Court
and other authorities. On 27-1-1987 the applicant made another
application in that behalf which was again styled as a writ
petition. Both these applications numbered as |Diary Nos. 591
of 1986 and 1114 of 1987 have been transmitted by the High Court

to this Tribunal for disposal.

4. We will assume that the two petitions/applications made
on 3-4-1986 and 27-1-1987 as properly presented writ petitions
before the Hiéh Court. But then also, as pointéd out by us in
}.RACHAIAIl v. SOUTHERN RAILHAYé - 1987(3) ATC|566 those writ

. petitions cannot be transferred to this Tribunal. For the very
reasons stated in Rachaiah's case we have to re-transfer these

cases to the High Court.

5. We have also examined the papers filed by the applicant

on 3-4-1986 and 27-1-1987. We find that the |grievances made

'_gylbhe.applicant in those applications are really against the
Nases filed by him and pendi-ng before the subordinate Courts
PRI %f the Xarnataka High Court before whom they |are pending. If.
%hat is so, then‘the writ petitions filed by the applicant are
!ii%ﬁﬁ not service matters of the Central Government and cannot be
transferred to' this Tribunal. For these reasons also, theée

applications are liable to be re-transferred to| the High Court.
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6. We have noticed as to how the earlier application made -

by the applicant had been dea;t with aﬁd decided by the Madras
Bench of this Tribunal which was exercising jurisdiction over
the State of Karnataka also. As the earlier application stands
disposed of by the Bench which was then exercising jurisdiction
over the same, we cannot do anything in the matter. Even other-
wise, we cannot treat the writ petitions filed on 3-4-1986 and
27-1-1987 as restoration applications and deal with them ‘on
that basis. On this view, we cannot do anything on the earlier
orders made on the earlier application of the applicant by the

Madras Bench.

7. On the foregoing discussion it follows that we have
to necessarily direct the re-transfer of the two writ petitions
of the applicant to the High Court itself. We, therefore, direct
the Registrar of this Bench to re-transfer Diary Writ Petitions

Nos. 591 of 1986 and 1114 of 1987 to the Registrar of the High

Court with an authenticated copy of this order for their disposal
accordance with law. We also direct the Registrar to forward

opy of this order to the applicant also.
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